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Dated New Delhi, this the 8th day of August,1994

‘Hon'ble Ar Justice De Lo Mehta,Vice Ghairman(J)
Hon'ble Mr Be. K. Singh,Membsr(a)

shri avtar Singh .
" R/o WZ=447, Shiv Nagar :
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By Advocate: None
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Union of India through

1+ Secretary
- -Ministry of Defsrce
NEwW DELHI

2, Director General, E-M.Ee.
MeGslde's Branch
Army Headquarters, DHQ P.0.
NEW DELHI=-11

3. The Commandant ‘
505, Army Base workshop
DELHI Cantte . eee Respondents

By Advogate: .Shri M. K. Gupta

(Mr Justice De-Lo MehtayVC(3J)

AT

‘The lsarned for the respondents submitted
[ ‘
that(the'CAT, Principal Bench gave a decision

' in a similar case in favour of the employse and
héld thatnthe.age of superannuation should be

sixty years. - However, an SeL.P. was submitted

pefore the Hon'ble Supreme Court which had been

Contdees?




admitted and the operation of the order was stayééi
2. In the light of the judgement of the Tribunal
and stay order-issuad by the Hon'ble Suprsms Eourt;
we direcgﬁgaatsver benefits areg available to ths

N -
applicant shall be available under the judgament
gf tﬁe»Han'ble Supreme Court in the sgid 3.L.P. In
Case the Hon'ble Supreme Court upivolds, Judgsement
of‘this Tribunal,-then the applicant shail be
entitled to all canseqﬁsntiad bensfits including

the pensionery and other benafitse. The 04 is

disposed of accordingly. No costse
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(Bs Ko&Sdngh) - : (D% L. Mehta) .
Member (A) ~ Vice Chairman(J)
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